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BEFORE THE NATIONAL GREEN TRIBUNAL,  
PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO.1171 OF 2024 

IN THE MATTER OF:- 
Vasant Kunj Residents Welfare Association 
Sector-B, Pocket A-1               …Applicant 

Versus 

Ministry of Environment, Forest & Climate Change & Ors.…Respondents 

 
REPLY ON BEHALF OF RESPONDENT NO.6 R.R. TEXKNIT 
LLP TO THE ORIGINAL APPLICATION NO.1171 OF 2024 
THROUGH ITS PARTNER RAKESH KUMAR SHARMA 

 
MOST RESPECTFULLY SHOWETH: 

1. That the present reply is being filed on behalf of Respondent No.6 RR 

Texknit LLP through Mr. Rakesh Kumar Sharma, who is the partner of 

RR Texknit LLP and duly authorised person to file the present reply 

and affidavit before this Hon’ble Committee. A copy of Authorisation 

Letter of RR Texknit LLP authorising Mr. Rakesh Kumar Sharma as 

the authorised person is enclosed herewith as ANNEXURE R-1. 

PRELIMINARY SUBMISSIONS: 

2. That the applicant has filed the present application on the basis of false 

and frivolous facts having no substance on merits and has concealed 

material facts from this Hon’ble Tribunal. The applicant has no 

grievance infact and has no cause of action in filing the present 

application as the Respondent No.6 has obtained all the necessary 

permissions and sanctions from the concerned Departments and 
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authorities. Further the respondent no.6 has not commenced any 

construction activities on the aforesaid property. The respondent no.6 

submits the following facts before the Hon’ble Tribunal.   

3. That the respondent is the lawful and absolute owner of the Plot of land 

situated at Khasra No. 1230/2, Sector B-1, Vasant Kunj, part of 

Revenue Estate of Village Mehrauli, New Delhi, admeasuring – 

5353.61 sq. metre. A proposal for construction as per the regulation for 

enabling the planned development of Privately Owned Land notified 

vide Notification dated 04.07.2018 was submitted. The proposal was 

subject to compliance of all statutory regulations for enabling the 

planned development of Privately Owned Land. The erstwhile South 

DMC verified the area of Kharsa No. 1230/2, its location, configuration, 

dimensions etc. from concerned Revenue Department of Government 

of NCT of Delhi. The proposal on Privately Owned Land bearing 

Khasra No. 1230/2, in the approved layout plan of SFS Housing at 

Sector B-1, Vasant Kunj, was approved by the 368th Meeting of 

Screening Committee dated 22.04.2019 vide Item No. 44:2019. The 

proposal for applicability of development norms on the said Private 

land was placed before 11th Technical Committee Meeting held on 

23.12.2019 vide Item No. 47/TC/2019, wherein the said proposal was 

approved. A copy of the Minutes of 368th Meeting of Screening 

Committee dated 22.04.2019 is enclosed herewith as ANNEXURE R-

2 and a copy of the Minutes of the 11th Technical Committee Meeting 

held on 23.12.2019 is enclosed herewith as ANNEXURE R-3. 
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 DETAILS OF PERMISSIONS & SANCTIONS GRANTED BY 

VARIOUS STATUTORY AUTHORITIES: 

4. The said proposal for Group Housing at Khasra No. 1230/2, situated 

at Sector B, Pocket-1, Vasant Kunj, New Delhi was approved by 

various Statutory Departments and statutory NOCs were also issued 

from the concerning departments with respect to the said Group 

Housing Project as follows: 

 a. Delhi Development Authority (DDA): 
i. Approval by 368th Screening Committee in its meeting 

dated 22.04.2019 of the proposal for incorporation of 

Privately owned land, Khasra No. 1230/2 in the approved 

layout plan of area for SFS Housing at Sector-B, Pocket-

1, Vasant Kunj, New Delhi in view of ‘The Regulations for 

enabling Planned Development of Privately Owned Land’. 

ii. Approval by the 11th Technical Committee in its meeting 

dated 23.12.2019 of the proposal for applicability of 

development norms. The said Technical committee 

further clarified that the said pocket under consideration is 

part of integrated layout plan of Housing and the plot 

under reference forms an integral part of the pocket. 

b. MCD SANCTION PLAN:  
The Municipal Corporation of Delhi (MCD) vide Sanction Letter 

bearing File No. 10118122 dated 13.05.2024 granted sanction 

on 22.03.2024 to erect/de-erect/add to/alteration in the building 

to carry out the development relating to Plot No. 1230/2, Sector-

B. Pocket-1, Vasant Kunj, New Delhi, part of Revenue Estate of 

Village Mehrauli, New Delhi. The MCD has granted sanction for 
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the proposed layout plan of the said Group Housing Project. The 

Sanction Letter was issued by the MCD dated 13.05.2024 by 

imposing the necessary conditions and requirement of NOCs 

from the various authorities including Environment Clearance for 

construction work. A copy of the Sanction Letter of MCD dated 

13.05.2024 with respect to the proposed Group Housing project 

is enclosed herewith as ANNEXURE R-4. 

c. DELHI POLLUTION CONTROL COMMITTEE (DPCC): 
The proposal for grant of Environmental Clearance (EC) for 

‘Group housing’ at Khasra No. 1230/2, Sector-B, Pocket-1, 

Vasant Kunj, Delhi by M/s RR Texknit LLP was approved and 

recommended by the State Level Expert Appraisal Committee 

(SEAC) vide File No. DPCC/SEIAA-IV/P2/C-489/DL/2024 in its 

146th SEAC Meeting held on 25.07.2024. A copy of the Minutes 

of the Meeting of SEAC whereby the recommendation with 

regard to the proposed Group Housing project was granted is 

enclosed herewith as ANNEXURE R-5.  

d. ENVIRONMENTAL CLEARANCE (EC): 
The proposal was considered by Expert Appraisal Committee 

(EAC). During the 134th Meeting held on 29.11.2024, the 

contentions of the RWA of Vasant Kunj/ Petitioner were also 

considered. It is submitted that thereafter the Expert Appraisal 

Committee after due consideration recommended the project. 
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Thus, the Environmental Clearance has been granted for 

Construction of Group Housing at Khasra No. 1230/2, Sector-B, 

Pocket-1, Vasnat kunj, Part of Revenue Estate of Village 

Mehrauli. New Delhi by M/s RR Texknit LLP. The Expert 

Appraisal Committee (EAC) after having detailed deliberation of 

all aspects, recommended granting of Environment Clearance 

based on merits of the said project. The copy of Minutes of 

Meeting wherein, Environmental Clearance was recommended 

by EAC is enclosed herewith as ANNEXURE R-6. 

e. DELHI URBAN ART COMMISSION (DUAC): 
The Delhi Urban Art Commission (DUAC) has approved the 

Building Plans proposal in respect of Residential Group Housing 

at Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj (Part of 

Revenue Estate of Village Mehrauli) vide Letter No. 

55(78)/2024-DUAC dated 19.02.2024. A copy of the Approval 

Letter of the said Group housing Project by Delhi Urban Art 

Commission is enclosed herewith as ANNEXURE R-7. 

 f. AIRPORTS AUTHORITY OF INDIA (AAI): 
The Airports Authority of India has approved the said project and 

granted it’s No Objection Certificate (NOC) for Height Clearance 

dated 25.10.2023. The AAI has no objection to the construction 

of proposed structures at Khasra No. 1230/2, Sector-B, Pocket-

1, Vasant Kunj, Delhi. A copy of the NOC for Height Clearance 

119

Ankit Verma
Typewriter
5



dated 25.10.2023 granted by the Airports Authority of India is 

enclosed herewith as ANNEXURE R-8. 

 g. DIRECTORATE OF DELHI FIRE SERVICE: 
The Directorate of Delhi Fire Service has approved and has 

given its NOC bearing No. F/6DFS/MS/BP/2024/41 dated 

15.02.2024 regarding construction of the proposed buildings 

and project from fire safety point of view in Residential Group 

Housing Project at Khasra No. 1230/2, Sector-B, Pocket-1, 

Vasant Kunj, Delhi (Part of Revenue Estate of Village Mehrauli). 

A copy of the NOC dated 15.02.2024 granted by the Directorate 

of Delhi Fire Service is enclosed herewith as ANNEXURE R-9. 

 h. DELHI JAL BOARD (DJB): 
The competent authority of the Delhi Jal Board has approved 

NOC bearing No. DJB/EE(M)-45/2024/520 dated 01.02.2024 for 

Water and Sewer Connection for Construction of Residential 

Group Housing on Khasra No. 1230/2, Sector-B, Pocket-1, 

Vasant Kunj, Delhi. A copy of the NOC dated 01.02.2024 

granted by the Delhi Jal Board for Water and Sewer Connections 

is enclosed herewith as ANNEXURE R-10. 

 i. BSES RAJDHANI POWER LIMITED: 
The BSES Rajdhani Power Limited has granted the technical 

feasibility for assurance of power supply for Residential Purpose 

at Khasra No. 1230/2, Sector-B, Pocket-1, Vasant Kunj, Delhi. A 

copy of the Clearance Letter dated 13.12.2023 issued by BSES 
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Rajdhani Power Limited is enclosed herewith as ANNEXURE R-

11.  

j. LAND ACQUISITION COLLECTOR (SOUTH): 
With respect to Khasra No. 1230/2, Sector-B, Pocket-1, Vasant 

Kunj, Delhi, the Land Acquisition Collector (South) vide Letter 

dated 22.02.2024 has confirmed the fact that the said land is 

free from any kind of acquisition. A copy of Letter of the Land 

Acquisition Collector (South) dated 22.02.2024 is enclosed 

herewith as ANNEXURE R-12. 

Therefore, it is submitted that the said Group Housing 

Residential project is fully compliant and has been given the Statutory 

Approval/NOC from all the concerned Statutory Departments.  

5. That the applicant is pursuing multiple remedies for same cause of 

action before various forums, Tribunals & Courts of law. The applicant 

has already filed a Writ Petition (C) No.11283 of 2024 titled Vasant 

Kunj Residents Welfare Association, Sector-B, Pocket-1 and Ors. 

Versus GNCTD and others with the prayer for quashing the sanction 

dated 13.05.2024 granted by MCD and approval of the said Project by 

DDA. It is submitted that the Hon’ble High Court did not grant any 

interim stay and the Next Date of Hearing is 10.02.2025. A Copy of 

Memo of W.P. (C) No.11283 of 2024 filed before the Hon’ble High 

Court Delhi at New Delhi is enclosed herewith as ANNEXURE R-13. 

6. That the applicant has also filed an application bearing CMA No.52907 

of 2024 in Contempt Case (C) No.1149 of 2022 as an applicant/ 
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intervener with the prayer for issuance of direction to Deputy 

Conservator of Forest (West) to conduct an inspection qua removal 

and felling of trees in the land in question and to submit a Status Report 

and also prayed for issuance of direction to restrict the respondent no.6 

from removing/ felling trees within and on the land in question. It is 

submitted that the similar relief has been prayed by the applicant 

herein. A Copy of CMA No.52907 of 2024 in Contempt Case (C) 

No.1149 of 2022 filed before the Hon’ble High Court of Delhi is 

enclosed herewith as ANNEXURE R-14.  

 
7. That the Hon’ble High Court in the aforesaid application of the 

applicant sought a Status Report from the Forest Department and 

accordingly a Status Report dated 23.10.2024 was submitted by the 

Deputy Conservator of Forest before the Hon’ble High Court along with 

report of Forest Conservator dated 17.10.2024 by giving the detail of 

total 23 trees. In this report it was clearly mentioned that total 23 trees 

were present at the site, out of which 19 of the trees are healthy and 

upright, 1 number of fallen tree was rehabilitated and 3 number of trees 

are dried out. A Copy of Status Report dated 23.10.2024 along with 

Report of Forest Conservator dated 17.10.2024 submitted by the 

Deputy Conservator of Forest before the Hon’ble High Court is 

enclosed herewith as ANNEXURE R-15.  

  
8. That the Hon’ble High Court in the aforesaid application passed an 

Order dated 06.12.2024 by disposing of the aforesaid application of 
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the applicant after receiving the report of Deputy Conservator of 

Forest. This application of the applicant was disposed of that the owner 

of the property shall ensure all 19 trees are kept healthy and alive and 

rehabilitated tree be kept in good condition. A Copy of Order dated 

06.12.2024 passed in CMA No.52907 of 2024 in Contempt Case 

No.1149 of 2022 is enclosed herewith as ANNEXURE R-16.  

 
9. That the respondent no.6 submits that he has not violated any 

provision of law and no illegal construction activities has taken place. 

The respondent no.6 states that he has not yet commenced any 

construction activity on the site and the present application is not 

maintainable and liable to be dismissed with heavy cost.  

PARA WISE REPLY: 

10. That the contents of para no.1 are not admitted. The applicant has not 

enclosed any Registration Certificate of the said Society under 

Societies Registration Act. Further, the application has been filed by a 

person, who is neither competent nor authorized to file the instant 

application before this Hon’ble Tribunal.  

11. That the contents of para no.3 are not admitted as stated because the 

respondent no.6 has not commenced any construction activity despite 

having all necessary permissions and sanctions and also having 

approved layout plan from the competent authority. The apprehension 

of the applicant is baseless and has no substance on merits.   

12. That the contents of para no.4.1 is not admitted and denied. The 

applicant has neither enclosed the Registration Certificate of the 
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applicant Association nor enclosed any Authorization in favour of Mrs. 

Preeti Vohra, Secretary of the applicant. Hence the applicant has not 

provided its true and correct particulars and the Petition is liable to be 

dismissed solely on this ground. 

13. That the contents of para no.4.3 and 5 are not admitted and denied. 

The applicant has not raised any substantial question relating to 

environment. The present application is not maintainable as no 

construction activity has been initiated. The EAC has recommended 

the Environmental Clearance to the Respondent No.6, thus, there is 

no violation of EIA Notification 2006 and other provision of 

Environmental Protection Act, 1986. The respondent no.6 has not 

committed any damage to the environment nor caused any damage to 

air and water quality. Thus, no question for consideration by this 

Hon’ble Tribunal arises.  

 
14. That the contents of para no.6.1 and 6.2 are not admitted and denied. 

The applicant has no grievance in filing the present Original Application 

and the respondent no.6 is not carrying any illegal construction activity 

on the land situated at Khasra No.1230/ 2 without obtaining the 

requisite clearances. It is reiterated that the Project of the respondent 

no.6 has already been recommended by EAC. During the 134th 

Meeting held on 29.11.2024, the contentions of the RWA of Vasant 

Kunj/ Petitioner were also considered. It is submitted that thereafter the 

Expert Appraisal Committee and State Expert Appraisal Committee 
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(SEAC) after due consideration recommended the project of the 

respondent no.6. Thus, there is no violation of any Environmental Law. 

15. That in reply to the contents of para no.6.3 it is submitted that the MCD 

has granted sanction on 13.05.2024 after due consideration and it is 

wrong to state that the said sanction is illegal. The applicant has not 

disclosed as to how and why the said sanction is illegal. The applicant 

have not further enclosed any document to prove the said fact. The 

applicant has not approached before the appropriate authority for the 

said sanction, if he was really aggrieved. However, he admittedly 

approached before the Hon’ble High Court by filing the W.P. (C) 

No.11283 of 2024, which is pending. Since the applicant has already 

approached for the same and similar relief before the Hon’ble High 

Court of Delhi then the present application is liable to be dismissed as 

dual remedy is not available to the applicant.  

16. That the contents of para no.6.4 are not admitted and denied as stated. 

The respondent no.6 has not commenced any PAKKA Construction 

activity in the subject property, however, a Guard Room with Tin Shed 

as a temporary structure was made to protect the property. It is clearly 

stated that the construction activity as per the construction plan has 

not been commenced. The respondent no.6 has obtained the 

necessary clearance as required under the sanction plan dated 

13.05.2024 as referred in the para under reply.  

17. That the contents of para no. no.6.5, 6.6, 6.7, 6.8, 6.9, 6.10, 6.11 are 

the notifications relating to Environment Protection and with respect to 
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Environment Clearance for the construction project. It is submitted that 

the respondent no.6 has already complied with all the provisions as 

referred in these paragraphs and there is no violation of any 

Environment related notification. The copy of recommendation of 

grating EC has already been enclosed in the foregoing paragraph. 

Hence, the instant petition has become infructuous and liable to be 

dismissed. 

18. That the contents of para no.6.12 are not admitted and denied. The 

case law referred in the para under reply is not applicable in the present 

case as the respondent no.6 has not proceeded to commence 

construction without obtaining the Environmental Clearance. Despite 

having the recommendation for Environmental Clearance, the 

respondent no.6 has not commenced any construction activities in the 

subject property.  

19. That the contents of para no.6.13 are not admitted and denied. The 

respondent no.6 has not felled or removed any tree without applying 

or obtaining prior sanction from the department. The entire contention 

is totally false and misconceived as there is not a single tree has been 

fallen. The Deputy Conservator of Forest (West) has already inspected 

the site and submitted the report before the Hon’ble High Court by 

giving detail of each and every tree standing on the Project Site. The 

Hon’ble High Court on the basis of the said report has already disposed 

of the said application with respect same and similar relief as stated 

herein. Now nothing remains in the contention of the applicant that any 
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illegal felling of tree took place. Only 1 tree was fallen by its own, which 

was immediately restored to its position with the help of JCB and Hydra 

machine and it is now healthy and standing, as per the status report of 

DCF.  

20. That the contents of para no.6.14, 6.15 and 6.16 itself states that the 

applicant has already approached before the Hon’ble High Court for 

the said alleged releif of the illegal felling of tree and the said issue has 

already been considered by the Hon’ble High Court and the said 

application has been disposed of. Now nothing remains in the 

grievance of the applicant before this Hon’ble Tribunal as no illegal 

felling of any tree took place on the project site. All the trees are 

standing as it is in the healthy position.  

21. That the contents of para no.6.17 are not admitted and denied. The 

project site is a levelled land and there is no vegetation and lush fully 

green trees except the total 20 healthy trees and 3 dried trees, for 

which the respondent no.6 has already given undertaking that the said 

all trees shall be protected and will not be cut. The respondent no.6 is 

not disturbing any flora and fauna flourishing in the subject property. 

The copy of photograph of vacant project land is enclosed herewith as 

ANNEXURE R-17. 

  It is relevant to submit here that the project site is duly approved 

under the layout plan of SFS Housing Scheme at Sector-B1, Vasant 

Kunj. This land is a part of the land for which DDA prepared a Scheme 

in the year 1987 in the name of SFS Housing for Planned Development 
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of the area including the plot in question. Further the DDA constructed 

Multi Story Walk up Housing including the present land and the same 

was approved. Also as per the Master Plan of Delhi, 2001 and 2021 

the plot in question is categorised as residential area. Further, the land 

is surrounded by DDA Group Housing Society from all sides and the 

said plot has been notified for the residential purposes. It is stated that 

the applicant is also resident and part of housing scheme and with 

oblique motive have filed the present application. Copies of Map of 

Master Plant 2001 and 2021 are enclosed herewith as ANNEXURE R-

18. 

22. That the contents of 6.18 are admitted and denied and hence duly 

been replied in foregoing paragraphs. In view of the facts as stated by 

the respondent no.6, the present application is not maintainable and 

liable to be dismissed.  

23. That the contents of para no.7.1 of Grounds has no substance on 

merits as there is no violation of any EIA Notification of 2006, EP Act, 

1986. The necessary clearance and recommendations for 

Environmental Clearance has been given to the respondent no.6. 

However, it is further stated that despite all the clearance and 

sanctions the respondent no.6 has not commenced any construction 

activity of his project. 

24. The para 7.2 of the grounds has no substance that the construction 

work in the subject property has not commenced. Further as on today 
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the Environment Clearance has been recommended and approved by 

EAC and SEAC.  

25. That the contents of para no.7.3, 7.4 and 7.5 are totally misconceived 

and denied. The present activity cannot be classified as mining activity. 

Further, till date no extraction of any resource has taken place, thus no 

environmental damage has been caused nor any destruction natural 

vegetation, felling of trees and pollution from construction process. 

There is no violation of any statutory provision as per the EIA 

Notification. It is totally wrong to state that several fully grown trees 

have been felled without requisite permission. The respondent no.6 

states that no tree has been fallen, nor any tree would be cut in future. 

Thus there is no damage to local biodiversity.  

26. That the contents of para no.7.6 is wrong. The applicant is pursuing 

multiple remedy for same cause of action. Since the Hon’ble High 

Court has already dealt with the grievance of the applicant, therefore 

the present petition is not maintainable. Further the respondent no.6 

has been granted and recommended Environmental Clearance (EC), 

therefore the present petition is liable to be dismissed on this ground.  

27. That the contents of para no.7.7 to 7.11 have no substance on merit 

and the referred case laws are not applicable in the present case as 

no mining activity is being proposed to carry out. The applicant is trying 

to hinder the project of the respondent no.6 with ulterior and oblique 

motive by filing complaints before all forum, tribunal and courts. The 

applicant has also approached through one of the resident by filing an 
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application before the Central Empowered Committee apart from other 

above referred proceedings. 

28. That the contents of para no.8 are not admitted and denied. The 

applicant has no cause of action to file the present application. Also in 

view of the permissions and recommendation for Environment 

Clearance of the project, the instant petition is liable to be dismissed 

being no cause of action available to the applicant.             

29. That the applicant is not entitled for any relief as prayed in the prayer 

clause. 

Place: New Delhi                 Filed By: 
Filed On: 06.01.2025 

 

VIVEK GUPTA 
Advocate for Respondent No.6 

Ch. No.221, Additional Building, 
D-Block, Supreme Court of India, 

New Delhi-110001 
M.No.9871065420 

officevivekgupta@gmail.com  
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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH AT NEW DELHI 

IN THE MATTER OF: 

ORIGINAL APPLICATION NO.1171 OF 2024 

Vasant Kunj Residents Welfare Association 
Sector-B, Pocket A-1 

Ministry of Environment, Forest & 
Climate Change & Ors. 

2 

AFFIDAVIT 

4. 

I Rakesh Kumar Sharma S/o. Late Shri Hari Shankar Sharma, Rlo. 
137, Jor Bagh, Lodi Road, New Delhi-110003, do hereby solemnly affirn and 
state as under: 

Versus 

1. That I am the Partner of RR Texknit LLP in the above mentioned matter 
and as such fully acquainted with the facts of the case, hence competent to 

That I have read the accompanying reply to the Original Application 
and I say that the facts stated therein are true to my knowledge and belief, 
derived from the records and the submissions are based on legal advice 
received from counsel believed by me to be true, 

3. That the Annexures of the reply are true copies of their respective 
originals. 

RPOINTEO 

HARKESH\ 

...Applicant 

That the facts stated in the above paragraphs of my affidavlt are tråe 

O my knowledge and nothing material has been concealed therefrom. 

N. & NUTARY 

...Respondents 

fUBLIC 

ATTISTED T I6 JAN 205 

NOTARGIIC 

Verified at New Delhi on this o6 day of January, 2025 that the contents 

Of this affidavit are true to the best of my knowledge and belief, no part of it 

Is false and nothing has been concealed there from. 

DEPONENT 

DEPONENT 

Swear this affidavit 
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